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P. Sam Koshy, J

1. The issue involved in the present case is the denial of maternity benefits to the Petitioner who is working as Lab

Technician at Community Health

Centre, Kumhari, Block Dhamdha, District Durg.

2. The said issue has already been decided by this Court in the case of Devshree bandhe Vs. Chhattisgarh State

Power Holding Company Ltd. &

others in W.P.(S) No. 101 of 2017. The said judgment has also been reiterated in W.P.(S) No. 3365 of 2017 decided on

26.07.2017 in the case of Dr.

Vijay Laxmin Chandra Vs. State of Chhattisgarh & others.

3. Learned State Counsel fairly admits that the issue involved in the present writ petition is in fact covered by the

aforesaid decision of this Court.

4. In the light of the aforesaid judgments passed by this Court, the present writ petition also deserves to be and is

accordingly allowed, with a direction

to the Respondents to ensure that the Petitioner is provided with all maternity benefits at par with the Government

employees.

5. The writ petition stands accordingly finally disposed of.
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